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BANGALORE BENCH

Second Floor,

Commercial Complex,
Indiranagar,
BANGALCRE- 560 038,

Potes: 2 3DEC 1994

APPLICATIQN NO: 765 of 1994.

APPLBSNVTS:~Sri.D.SriniVasah,
V/s.,

RESP{NDENTS:-I' Executive Engineer(Elect),
Tgiecom Elec.Division,Bangalore and others.,

Te

ja Floor
M.S.Ngagaraja Advocate,No.ll,Segond ’
L gi;st Crogs.sgj;tha Comblex,Gandhlnagar,
Bangalore~560009.

: 1.G.Shanthappa, Additional Central
? ggvt.standing Coﬁnsel.ngh Court Bldg,
Bangalore-560 00Ol. : _

Subject:~ *Porwarding nf -cepies of the Order~ passed by the
Central Administrative Tribunal,Bangalare.

by this.Tribunal in the.sbove
mentioned spplication(s) on 09=-12-1994,

«l{?f-’u@.c: OnA-

)

_£;1 DEPATY \REGISTRAR
. " JUDIC IAL BRANCHES,
gm* '



CERTRaL ADMINISTRATIVZ TRIBURAL

BAMGALORL BLNCH: ¢ BANGALORE
GRIGINAL APFLICATION N0,765/94
FRIDAY, THE KINETH DAY OF DECEMEER, 1994

SHRT VRAFAKRISHNAN, ' e JMIFMEIR (n)

Sri.l. Srinivasan,

figed &4¢ years,

S/c Sri S.L.Narasimhen,

E/F/8, F&T Guarters, .

{evzl Byrusandre,

Eangolore-1860 032, eeenpplicent

8y Advgcate Dr, H.S.hcﬁ~raja

i. The Executive Engineer (£lect),
Telecom Elec. Divisicn,
Bangalere~-56C 009,
2. Tre Chicsf Genersl Menagszr, :
Telecom Kernetaka Divicicn,
Bangalere--60 (lg,
S+ The Director Cenzrel
Telncommunications,
Bepartment of Teleccommunice tions,
few Delhi.

fe Union of India
ropresented by
Secretary to va»rpfgni,
Govcrnm:nt of Indie,
Jepesrtmznt of Telesceommunicaticne,

“§§\n¢u Delhi. | -
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U T e s

'\out'by'ﬁr; Nagaraja, the applibatibn'is not barred by
) - limitation, .

4, - Ue find that the issue of counting adhoc i

service in such cases has a chequered history. and

dif%erent Bencheé of this Tribunal have given various
fuliﬁgs. In vieu of the_conflicfing judgements, the
Hyderabad Bench of the Tribupal while considering D.R.-
1 789/87, by its order dated 25.1.94 referred the matter
to a Full Bench, The Full Bench had gone into the jues-
tion and by its judgement dated 26.10.94 has observed as
follows in para 7:-

" The applicant asserts that as an Assistant Engineer,
he was senior to Sh, A.P.Vithal Prasad, Cbviously,
the OM dated 3.,2,1993 has created an anomalous
situation by redetermining the seniority of 25
other officers in order to give effect to the
judgement of the Calcutta Bench which had admit-
tedly restricted the benefit of its judgement to
applicant Nos.1,Z, & 5 before it, \We, therefore,
direct the Director General, Telecom Department,
New Delhi, respondent No.1 to examine the matter
and frame a comprehensive scheme so that the other
affected officers, including the applicant may be
put ‘on par with the aforementioned 25 officers.

. The Director General shall act expeditiously and
: preferably within a pericd of three months from
the date of receipt of a certified copy of this
order M

.

SoWIET N . o direrts Ty .
7<§$;14:"0‘.5. In view of this direction of the Full Bench, the
/’ vrrf » '\\.f'.\ - ~ .

‘ : 4 . s ey . :
¢ - '\'department has initiated action to frame a2 comprehencsive

%;Qheme as directed therein. All that we do at this stage
| .

e -

'JJ‘}S to direct the department to apply whatever principles
NG . F - .

’uG,Lp:é/”theykevolv% while preparing the comprehensive scheme on
\N“—l -~

, /// ' thé‘gggzg—of adhoc service rendered for t he purpose of

reckoning seniority to the applicant also,.

6. "With the above observation the applicatiecn is

TRUE, corY firally disposed of. No costs. o o
e sS4 /-
. 8 ?E%ﬁf . L L . o
¢ d nmrmie1'm9%¢UU33ANARADHYH) (v.? NHKRISHHAN)
~ Bangalore Bench MEMBER (3) MEFBIR (n)
Bangalore S .
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